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Tha applicants, 5 in numbers, u^re recruited as

Jsnior Translator in the acaio of Hs, 550-900. The naxt

channel of promotion of tha applicants uas to the rost '

of Translation Lif ficsr, C] asa-II gazette scale of Ha. 650-950

according to tha recruitman'f: rulsa. it is a selsction post ti

fillad '75;i by rromotion fcii]ii,._^^ i-,!" ich by transfer on depui

and failing both by direct recruitment and 25/a by direct

recruQitment, ms per recruitment rules of Translation

uf f ice r/T r ain in g Oi ficers in the bsntra"! Iransi c^-tion Bureau,

prov/isions t or fi i 1mg Lipi the posts are 75a by pjroinotionj

failing yhich by transfer on deputation basis and failing '

botn by direct recruitment and 25/j by direct recruitment., hs-

pbr rbjcruitment rulss the ratio of promctGes cind direct "
' • s;:

recruits is 3 i 1. The appiiconts uere appointed on differBrt^i

dates o-n adhoc basis uith the stipulation thc^t the a^cciatE

is purely on adhoc basis and no benefit in seniority uii i be

allcued-for them for regular appointment. The applicants

continued to work and it aprjec;rs that subse.^|U8ntl y, reoulai-

uere vacant and' -there officers uere appointed on temporary

ana Gffici..ting basis wide the uarious orders ranging from,^

1974,1579,1961 and 1966. . '
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2o 1 he grievance of the applicants is th^t their

seniority hus not been corructly dbterrrineci ^nd they h<5V/e

beGniiiode juniors to the dirEct recruits and the benefit

of the adhoc period during which they worke d^.ye cj rs together

hbs not been given to them, ond in Cose the benefit

of the c^dhoc period rr^^y ge given.to then-.j they win become

senior to tr.osa persons. Under the rules, senior Trc-nsidtors

or nesesrch Mosiatonts with 3 yearns saruice in the grr..us render';^

ofter cip po in tme n L therLi'co on e requ]"r besiso The cicu ^i c<-in ts

Libre not <3 ppointed on the regular eil though, theru were

suose L|Uentl y regujerised ond thc.t is uhy the re^,'se n ior ity uii 1

be counted from the dete, they De re reg u"" o r ioe d. The

iBcirned counsel for the b--p-gr-L<i^i-ipr'4i-3hss meoe a reference to

the number of Ccises in this connection,^ uje ^re giving

reference in this beha'T^ f ^f 9u-. case s . ^shok liLilati \/s_. t^4«__Jdin

7 peqe 424, and Hqreijt^_i _ys_. t.'^ts _c± ^bahy

.u ..u.. c

3» 'Accordingly, the eppi icon tsc^inno t c^-ipi seniority

as claimed by them ovo-r the persons promoted earlier and

the period of their odhoc working cannot be counteo far their

Seniority,, Ihe application, in this circumst-:.nce3, ib

hereby dismiose d. Wo order as lo the cootc..
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